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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE
ORIGINAL APPLICATION No.111/2024 (WZ)

In the matter of

In re: News item titled “Layer of toxic foam floats On surface of

Indrayani River in Pune”, Appearing in Hindustan Times dated
12.02.2024

~“ AFFIDAVIT IN REPLY ON BEHALF OF LONAVALA MUNICIPAL

COUNCIL i.e., RESPONDENT NO.5.

\/
Y

I, Mr. Ashok Sabale, the Chief Officer, Lonavala Municipal

Council, the Respondent No. 5 herein, do hereby state on solemn
affirmation, as under :

)]

2)

3)

I am filing this Reply Affidavit on behalf of Lonavala Municipal
Council. I say that the Hon’ble Principal Bench at New Delhi had
registered a News article published in Hindustan times relating to
the layer of toxic foam floats on surface of Indrayani river in
Pune. Consequently a status report was filed by the MPCB. The
said matter was thereafter transferred vide order 22.03.2024 to the
Hon’ble NGT Pune (Western zone).

I am filing this Affidavit in compliance of the order dated 16"
October, 2024 passed by the Hon’ble National Green Tribunal
(WZ), Pune.

| say that, the Respondent No. 5 herein has installed STP having 6
MLD capacity to treat the industrial and domestic waste. The said
STP was installed in the year 2023.
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4)

S)

6)

7)

8)

9)

2

I say that the said STP was operating as per the MBBR

technology. However, after a thorough survey, IIT Powai has .
suggested the Lonavala Municipal Council to adopt Integrated

wetland technology for treatment of sewage. As suggested by the
IIT Powai and for further consultation for adopting the said
technology, an agreement has been entered into on 19" July, 2017
with Emergy Enviro Pvt. Ltd. (Sine IIT Bombay Incubated firm),
Powai. Accordingly, a DPR has been prepared by them and the
same has been given technical approval by the Maharashtra
Jeevan Pradhikaran, Pune.

I say that a total of 9 STPs at different locations in Lonavala are
proposed and the Lonavala Municipal Council have further
proposed a decentralized STP system for better treatment of
sewage.

I say that the Maharashtra Pollution Control Board had issued
proposed directions under section 33A of Water (Prevention and
Control of Pollution) Act, 1974 on 04.12.2023. The same is
annexed herewith and marked as Exhibit A.

I say that the Lonavala Municipal Corporation vide its f*eplydgted,
19.12.2023 apprised the MPCB about the measures unde%l{éﬁ b:y
them and the technical approved by the Maharshtri= JedyiAn
Pradhikaran, Pune for proposal of 9 STPs to be Sets upsein
Lonavala. The same is annexed herewith and marked as FExhibit

B.
PMRDA has incorporated Lonavala Municipal Councii Det.a.ivléd@

project report of 9 STP in its DPR of Pollution abatement ofﬂ_'the.

River Indrayani at Pune Metropolitan Region, Maharashtra
Moreover, I say that PMRDA has taken the responsibility---bf
constructing STP plant for all the towns situated on™Indray4ni
river, including Lonavala Municpal Council.

I further say that the incidence of toxic foam had not occurred
within the jurisdiction of Lonavala Municipal Council or in the
near vicinity of the river of Lonavala Municipal Council, é:i‘re
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taking every effort to operate the STP Plant at maximum capacity,
so as to minimize the pollution of Indrayani River.

 Whatever has been stated hereinabove is true and correct to the
best of my knowledge, belief and information and, in witness whereof, |
have signed this at , this ™ day of January, 2025.

AFFIANT
I know the Affiant
; ASHOK Y. SABALED
Chief Officet
Advocate Lonavia Municipal Counch

-

~Noted and Regisicsc-
at Serial vumber | 6 / 0025

: Date _ srw-
= MR. B. L. GHOLAP ‘IZS
E NOTARY, GOVT. OF INDIA 08 JAN 1
2 PUNE
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MPCB/ROP/PD/2312040006 Date: 04/12/2023
ate: ;

To, , |

Chief Officer,

Lonavala Municipal Council

Tal. Maval, Dist. Pune. ,

Sub: Propqsed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974.

Ref: 1) News published in electronic media and print media regarding pollution

of River Inrayani and also foam formation in river observed

on 11/11/2023.
2) Proposal for legal actions submitted by the Sub Regional Officer, MPC -
Board, Pune-ll vide letter no. MPCB-LEGAL-ACTIONS-301123013,

Dtd. 30/11/2023

AND WHEREAS, you aré operating: Sewage Treatment Plant located in the
“Pollution Prevention Area” under the Water (Prevention and Control of Pollution) Act,
1974, and Hazardous and Other Wastes (M and TM) Rules, 2016 followed by further
‘amendments made therein from time to time ANDWHEREAS, it is obligatory on your part
to operate the STPs with valid consent to operate of the Board.

AND WHEREAS, itis obligatory on your part to treat the entire sewage generating
from your Municipal Council jurisdiction by providing adequate sewage treatment plants
and full-fledged network of sewage carrying system, so as to achieve the standards
prescribed under the Water (Prevention & Control of Pollution) Act, 1974 rlw the
Environment (Protection) Act, 1986. :

AND WHEREAS, it is obligatory on your part to maintain the wholesomeness of
Water Quality of the Natural Water Bodies including aquatic flora and fauna life by avoiding

contamination of water.

AND WHEREAS, news published in electronic and ne
Indrayani River pollution with foam formation and water hyacinth an

have received the complaints of the same.

AND WHEREAS, Sub Regional Officer, Pune-Il has submitted legal action
‘proposal vide reference (2) above and therein reported below non-compliances:

wspaper: regarding the
d also the Board office

(1) You are discharging approx. 4.5 MLD untreated domestic effluent into the river
" Indrayani and approx. 7.0 MLD untreated effluent into the river Ulhas
2) You have not provided the adequate capacity of Sewage Treatment Plant to

treat total domestic effluent generated.
.(3) You have provided 06 MLD STP and same was not found in operation and

untreated domestic effluent discharging into water bodies.

Page 1 012
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AND WHEREAS, after examining the record of your case igger:tzgrgso o th.e
officers of the Board, it has been concluded that, you aré dlsqhargll\fl‘g“as o Cg‘ue&}tlc
effluent into the River Indrayani and river Ulhas through Va”ousd'tions stipulated insmg
pollution thereof, and you have failed to comply with the con i I i it e
Consent granted by the Board and provisions of the Water (Prevet i ol of
Pollution) Act, 1974 and thereby causing water pollution into the environment.

g . ' der sectioh
NOW THEREFORE, in exercise of the powers conferred upon me un ;

33 A of Water (Prevention & Control of Pollution) Act, 1974, 1, Ravindra Andhale, Regional
Officer of the M.P.C. Board, at Pune hereby issue directions as under-.

1. Why the prosecution proposal shall not be filled ggainst you and persons who are
responsible for day to day affairs of the council before the court of Law under
section 41(2), 43, 44 & 48 read with sections 33A, 24, 25, 26 of the (Water

Prevention and Control of Pollution) Act, 19747

2. Why Environmental Compensation shall not be levied to the maximum .amount
recommended for untreated / partially treated sewage discharge as mentioned in

the Hon'ble NGT order in O.A. No. 593/2017 in the matter Paryavaran Suraksha .

Samiti and Others V/s. Union of India?

You are hereby given an opportunity to respond within 15 days with corrective
action plan along with the short term measures and long term measures for treatment of
100% domestic effluent generating in your jurisdictions, from issuance of these directions,
failing which, MPCB will initiate legal action against your unit without giving any further
notice in accordance with the provisions of the Water (prevention & Control of Pollution)

Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981, which please note.

For and on behalf of
Maharashtra Pollution Control Board

- ~
/ AT ?

(Ravindra Andhale)
Regional Officer, MPCB, Pune

Copy submitted for information to:
- Hon’ble The Member Secretary, MPCB, Mumbai.

Copy f.w.cs.to:

1. Joint Director (APC), M.P.C. Board, Mumbai.
2. Joint Director (WPC), M. P. C. Board, Mumbai.
3. Law Officer, M.P.C. Board, Mumbai.

Copy to- The Sub-Regional Officer, M.P.C. Board, Pune-I| :- He is directed to take follow
up and ensure the compliance of the aforesaid directions.

\
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